- Government of I1‘ia have

Smport of Cotien

.'M shrimati Ia Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
decided
to permit the import of 70,000 bales
of cotton from East Africa; and

(b) if so, the details of conditions
under which the import is to be
made whether on a charter system
or cash payment basis?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) Licences for this cotton are
granted to actual users, namely, the
mills on production of quota letters
issued by the Textile Commissioner,
Bombay. Payments against these
imports are made on presentation of
shipping documents.

Trade Mission from Belgium

*1242. Bhri D. C. Sharma: Will the
Minister of Commerce and Indastry
be pleased to state:

(a) whether a six-member Trade
Mission from Belgium visited India
recently with a view to exploring
possibility of expanding Indo-Belgian
trade;

(b) whether they held any talks
with Government; and

{c) if so, what was the result?

The Deputy Minister of Commerce
asd Industry (Shri Satish Chandra):
(a) to (c). A non-official fact-finding
mission of businessmen and indus-
trialists from Belgium visited India
in order to study at first-hand the
scope for :ndustrial collaboration and
expansion of trade between the twr
countries. During the course of
general  discussions, Government's
Policy in regard to capital participa-
tion, technical collaboration, imports
on the basis of deferred payments,
elc. was explained to the mission.
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It 1s hoped that these discussions
will help the Belgian industrial cir-
cles to get a fuller picture of our
economic policy and programme and
the possibilities of foreign participa-
tion in India's industrial development.
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